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THE ANDHRA PRADESH REVENUE RECOVERY
{ AMENDMENT ) ACT, 1997,

ACT No. 22 OF 1997
[21st August, 1997]

An Act further to amend the Andhra Pradesh
Revenue Recovery act, 1864,

*Received the assent of the Governor on T9th August,jggy,
For Statement of the Objects and Reasons. Please see the

AP, Gazette Part JIy-p Extraordinar_‘y dated 18th March,
1897 at p-3. .
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1. (1) "This Act may be cailed the

aAndhra Pradesh evenue?ecovery{Amendmont)
ot 1997 ;

ATy

(2) It shall be deemed to have come
iqtc force on the 19th June, 1997.

2. ¢ In the Andhra Pradesh Hevenue
Recovery act, 1864, in section 52-A,-

{a) in sub-section_(l);"
(1) in item {ii)}, afterxr- the words

"the Andbra Pradgsh Gazette", and before
the expression "together  with interest

“on such loans", the following shall be

inserted as an independent item (iii},
namely:-

"{iii) by any Bank under any welfare
scheme or programme, such as Prime

' Minister's Rozgar Yojana and the like,

Central Act
40 of 1880.

sponsored by _the State or Central
Government as may be notified tharein in
this behalf by the State Government in
the Andhra Pradesh Gazette;";

(ii} in the proviso, after the expres-
sion "item{ii)" +the expression ‘“and
item(iii)" shall be inserted; ’

(iii) in the explanation after sub-
clause (d})y the following shall be added
namely:-

“(e) any correspondlng new Bank con-.
?gltuted unde::i the BRanking Companles

cquisition and Transfer of Undertak .
Act, 1980.% : tngs)
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(b) in sub-saction (2), after the |
expression “item(ii)", the exXpression
"and itap {(iii}" shal1l be inzertes.

. 3. the Aandhra Pradesh  Resvenue Repeal of
Recovery (amendment) Ordinance, 1997 jg Ordinance
hereby repealed. . 18 of 1997,

G. BHAVANT PRASAD,
Secretary to Government,
Legislative Affairs & Justice,
Law‘Department.
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